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Notice is hereby given that the Hon'ble National Company Law Tribunal (NEW DELHI
BENCH IIf) has ordered the commencement of liguidation of M/s LIFESTYLE FITNESS
PRIVATE LIMITED on 21.09.2020, Certified copy of which is received on 30.09.2020.
The Stakeholders of M/s LIFESTYLE FITNESS PRIVATE LIMITED, are hereby called
upon to submit a proof of their claims, on or before 30.10.2020, to the liquidator at the
address mentioned againstitem 8.

The financlal creditors shall submit their claims with proof by electronic means only. Al
other creditors may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties

Date:- 02/10/2020
Place:- New Delhi

SdJ-
(KAMAL AGARWAL)

LIQUIDATOR
IBBI/IPA-001/IP-P00868/2017-18/11466
Relevant forms for submission of claims may be downloaded from
https:/fibbl.gov.inhome/dowmnloads, www.kamalagarwal.in
Form_C-Operational Creditors, Form_D-Financial Creditors, Form' E-Workman/

Employee, Form F- authorized representative of Workman/ Employee, Form G-
other stakeholders. e
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= KFINTECH

KFin Technologles Private Limited

(formerly known as Karvy Fintech Private Limited)
Selenium Tower-B, Plot No, 31 & 32, Financlal
District, Nanakramguda, Serllingampally, Hyderabad,
Rangareddi 500 032, Telangana, India

Tolephone: +91 40 6716 2222

E-mall: oinward.ris@kfintech.com

Wobsite: www.kfintech.com

Contact Person; M Murall Krishna

SBI Capltal Markots Limited
202, Maker Tower “E", Cutfe
Parads, Mumbal 400 00§
Maharashira, India )
Telephone: +81 22 2217 8300
E-mall: ralltel ipo@sblcaps.com
Wobsite: www sbicaps.com
Contact Parson: Sambit Rath /

. Keran Savardokar

he DRHP,

For RAILTEL CORPORATION OF INDIA LIMITED
0On behalf of the Board of Directors

Sd/-

Company Secrolary and Compliance Officar
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18 DRHP filed with SEBI for makiny any Investment doclsion, The Equity Shares In the Offer have nol been
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ided (the "U.8. Securities Act”) or any other applicable law of the United States and, unless so rogistered,
n ot subject lo, the rogistration requiromonts of the U.S. Securities Act and applicable slate securities laws.
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SCHEDULE II- FORM B
FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S LIFESTYLE FITNESS PRIVATE LIMITED

1 Name of corporate debtor M/s LIFESTYLE FITNESS PRIVATE LIMITED

2 Date of incorporation of corporate debtor 28.12.2011

3 Authority under which the corporate debtor is | REGISTRAR OF COMPANIES NCT OF DELHI
incorporated/registered AND HARYANA

4 | Corporate Identity No/Limited Liability Identification | U92419DL2011PTC229377
No. of corporate debtor
5 Address of the registered office and principal office (if | 62-C SFS MIG DDA FLATS MOTIA KHAN,
any) of the corporate debtor PAHARGANJ NEW DELHI-110055
6 Date of closure of insolvency resolution process 21.09.2020 (447 days from 02.07.2019 i.e.,
the date of receipt of certified copy of order
dated 14.06.2019 for commencement of
CIRP)
7 Liquidation commencement date of corporate debtor | 21.09.2020 (Date of receipt of Certified copy
of Liquidation Order is 30.09.2020)
8 Name, Address, e-mail address, telephone number and | KAMAL AGARWAL
the registration number of the Liquidator. 487/27 SCHOOL ROAD, NEAR PEERAGARHI
METRO STATION, NEW DELHI- 110087
e-mail:- advocate.kamal.aggl@gmail.com
www.kamalagarwal.in
Mob:- 9811138823
IBBI/IPA-001/1P-P00868/2017-18/11466

9 Last date for submission of claims 30.10.2020
Notice is hereby given that the Hon’ble National Company Law Tribunal (NEW DELHI BENCH IlI) has
ordered the commencement of liquidation of M/s LIFESTYLE FITNESS PRIVATE LIMITED on
21.09.2020, Certified copy of which is received on 30.09.2020.

The Stakeholders of M/s LIFESTYLE FITNESS PRIVATE LIMTED, are hereby called upon to submit a
proof of their claims, on or before 30.10.2020, to the liquidator at the address mentioned against item
8.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date:- 02/10/2020

Place:- New Delhi

( AL AGARWAL)
LIQUIDATOR

Relevant ~ forms  for  submission of «claims may be  downloaded from
https://ibbi.gov.in/home/downloads, www.kamalagarwal.in

Form C-Operational Creditors, Form D- Financial Creditors, Form E-Workman/ Employee, Form F-
authorized representative of Workman/ Employee, Form G- other stakeholders.
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